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Judgement

Shailesh Kumar Sinha, J.—Heard learned Counsel for the Petitioner and the State.

2. The prayer of the Petitioner is that the Respondent-authorities be directed not
to compel him to appear personally in any of the courts as a medical witnhess.
Alternatively, the prayer is that the criminal courts be directed to issue
commission for examination of the Petitioner as a medical witness, if necessary,
in any criminal case/trial being held in different criminal courts within the State
of Bihar.

3. Learned Counsel for the State opposes the prayer.

4. Considering the submission of the parties, it appears that the only anxiety of
the Petitioner is that on account of various engagements as a professional in
conducting the treatment of injured patients, it has become difficult for him to
attend the courts for deposing as a medical witness ignoring the lives of the
patients. In my opinion, for the inconvenience of the Petitioner to appear as a
medical witness in all the courts across the State or issuance of commission for
his examination, no blanket order can be passed. However, depending upon the
necessity and availability of the Petitioner vis-a-vis his professional engagement,
it will be open for the prosecution to obtain necessary orders from the courts
either for fixing a convenient date, on that date the Petitioner can present
himself for his examination or, alternatively, if the facts and circumstances so
demands, pray for issuance of commission for his examination as per the
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relevant provisions under the Code of Criminal Procedure.

5. The writ application stands disposed of with the above observations.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/dr-ravi-bhushan-sharma-appellant-... Page 2 of 2



